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MOTION FOR ELECTION TO THE
NATIONAL SHIPPING BOARD

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI C. M.
STEPHEN): Sir, I beg to move the
following Motion: —

“That, in pursuance of clause (a)
of subsection (2) of section 4 of the
Merdhant Shipping Act, 1958 (44
of 1958), this House do proceed to
elect in such manner ag the Chair
man may direct, two members from
among the members of the House
to be members of the National Ship-
ping hoard with effect from the date
of reconstitution of the Board.”

The question was put and the mo-
Yor was adopted.

MOTION FOR ELECTION TO THE
AXY, INDIA COUNCIL FOR TECHNI-
CAL EDUCATION
THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): Sir, T beg

5 move the following Motion: —

“That in pursuance of the provi-
siong contained in sub-clause (h)

of clause (i) of paragraph 3 of the
Government of India, Ministry of
Education Resolution No. F. 16—10/
44—F 1II, dated the 30th November,
1945, as amended from time to time,
this House do proceed to elect, in
such manner as the Chairman may
direct, one member from among
the members of the House to be a
member of the All India Council for
Technica] Education.”

The question was put and the mo-
tion was adopted.

———

MOTION FOR ELECTION TO THE
POST GRADUATE INSTITUTE OF
MEDICAL EDUCATION AND
RESEARCH, CHANDIGARH

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): Sir, I beg to
move the following Motion: —

“That in pursuance of clause (g)
of section 5 of the Post-Graduate
Institute of Medical Education and
Research, Chandigarh, Act 1966
(51 of 1966) this House do proceed
to elect, in such manner as the Chair-
man may direct, one member from
among the members of the House to
be a member of the Post-Graduate
Institute of Medical Education and
Research, Chandigarh.”

The question was put and the mo-
tion was adopted.

THE HINDU WIDOWS’ RE-MAR-
RIAGE (REPEAL) BILL, 1982
THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI GHU-
LAM NABI AZAD): Mr. Vice-Chair-
man Sir T beg to move for leave to
introduce a Bill to repeal the Hindu
Widows' Re-marriage Act, 1856.

The gquestion was proposed.
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THE VICE-CHAIRMAN (DR, RAFIQ
ZAKARIA): The question is;

“That leave be granted to intro-
duce a Bill to repeal the Hindu
Widows' Re-marriage Act, 1856.”

The motion was adopted.

SHR] GHULAM NABI AZAD: Sir, I
introduce the Bill,

THE SALES PROMOTION EMPLO-
YEES (CONDITIONS OF SERVICE)
AMENDMENT BILL, 1989

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR):
Sir, 1 beg to move:

“That he following amendments
‘made by the Lok Sabha in the Sales

Promotion Employees (Conditions of
Service) Amendment Bill, 1980, be
taken into consideration, namely:—

Enacting Formula

1. That at page 1, line 1, for
“Thirty-first” substitute “Thirty-
third’,

2, That at page 1, lin» 4, for
“1980” substitute ‘1982’.

The question was put and the
motion was adopted.

SHRI DHARMAVIR: 8ir, I Leg to
move:

“That the amendments made by

the Lok Sabha in the Bill be agreed
to.”

The question was put aqng the
motion was adopted.

—_—

I. THE ANTI-HIJACKING BILL, 1982

II. THE SUPPRESSION OF UNLAW-
FUL ACTS AGAINST SAFETY
OF CIVIL AVIATION BILL, 1982

THE VICE-CHAIRMAN (DR. RAFIQ
ZAKARIA): Now, Mr. Bhagwat Jha
Azad. You are moving both the Bills
together?

THE MINISTER. OF STATE IN THE
MINISTRIES OF CIVILL AVIATION
AND CIVIL SUPPLIES (SHRI BHAG-
WAT JHA AZAD): Yes, Sir.

Mr. Vice-Chairman, Sir, 1 beg to
move:

“That the Bill to give effect to the
Convention for the Suppression of
lawful Seizure ¢f Aircraft and for
matters connected therewith, be
taken into consideration.”

I also beg to move:

“That the Bil] to give effect to the
Convention for the Suppression of
Unlawful Acts against the Safety of
Civil Aviation and for matters con-
nected therewith, be taken into consi~
deration.”



